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RAJASTHAN HIGH COURT. JODIIPUR
No. Gen./IVLl 120231...9+6 Date: 2-Vtoetzozt

Copy forwarded to the following for information and necessary action:-

Ali Registrars, Rajasthan High Court, Jodhpur/ Jaipur Bench (Registrar

CPC with a request to uplodthe same on high court website)

The concerned Dishict & Sessions Judge.

The concemed court
The concemed Chief Judicial Magistrate

A.O.J. Conf./ RIS Estt. & Leavei SC Estt/ Statistics/ BudgeV

Computer Cell Rajasthan High Court, Jodhpur'
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